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MR. DEPUTY CHAIRMAN: Hon. Minster, please move the Bill.

GOVERNMENT BILL
The Arms (Amendment) Bill, 2019.
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MR. DEPUTY CHAIRMAN: There is one Motion by Shri Digvijaya Singh to
refer the Arms (Amendment) Bill, 2019, as passed by Lok Sabha, to the Select
Committee of the Rajya Sabha. Are you moving the Motion?

MOTION FOR REFERENCE OF BILL TO SELECT COMMITTEE
SHRI DIGVIJAYA SINGH (Madhya Pradesh): Yes, Sir. I move:

"That the Bill further to amend the Arms Act, 1959, as passed by Lok Sabha
be referred to a Select Committee of the Rajva Sabha, consisting of the following

Members:-

1 Shrimati Ambika Soni

2 Kuman Selja

3 Shn B.K. Hariprasad

4. Shri Jairam Ramesh

5 Dr K VP Ramachandra Rao
6 Shri Tiruchi Siva

7. Shri Vaiko

8  Shr Sanjay Singh

9  Prof. Manoj Kumar Jha

10, Shri Digvijaya Singh

with instructions to report by the last day of the first week of the next Session

of the Rajya Sabha."
The questions were proposed.
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LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Sir, T rise to support this Bill.
This is a well intended Bill to curb the manufacture, sale, smuggling and use of
illegal arms because more arms means more crime. At the same time, it makes the
licensing easy in the sense that validity period been increased from three to five
years. | welcome it. Also, the 1ssue of license has been made electronic. As far as
licences are concerned, holding arms is very big responsibility. I belong to an
organization or, say, the profession of arms but for holding arms, an individual has
to be trained. In Armed Forces, we say that your arms are rather more dearer than
your life and soldiers hold the arms with utmost safety. Still, there may be incidents

of fragging or fratricide.

Therefore, just like you do the medical check-up, eye check-up or orthopedics
check-up of the individual for issuing a drniving licence, in the same manner, before
1ssuing licence for arms, to prevent the misuse of licensed arms, at least,
psvchological bent of the person should be known especially if there are criminal
tendencies or not, if there are suicidal tendencies or not. This should be of prime

importance.

Secondly, in licensed arms, show of strength or show of arms prevents the
use of arms. Therefore, there are flag marches, there are shows of strength. As far
as holding of arms by individuals 1s concerned, 1 welcome the Government's move
to reduce the number of arms on one licence from three to two. Though Husain
Dalwai ji said that we should have been more considerate towards roval vintage

armouries but as [ mentioned, show of strength prevents the use of arms.

Scientifically, one is for distance and one is for near. As far as small arms,
especially, pistols and revolvers, are concerned, they are more of show now because
with the automatic weapons and attacking weapons, to defend yoursell with pistol

is only possible in close quarter battle, which I say is, S%i @SS <8yl

It was mentioned by the Minister that it has become a cottage industry. [
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belong to an area where gang wars are rampant and weapons are sold like daily
use articles. In Western U.P., a good quality gur will be sent to Haryana across
Yamuna and in those gur tractors and gur carts, arms are smuggled. Though there
are 36 lakh licences all over India but as far as illegal arms are concerned, there is
no count and most of the crimes are because of illegal arms. Therefore, with this
cottage industry, we have to be more stringent because deterrent punishment and
exemplary punishment is a must. Deterrent punishment is b ®IgH &= diel &l
gl S & 3R IO QERT (A @ U OB Yo SR A ST SR as
far as exemplary punishment is concerned, especially, in Armed Forces, when
somebody commits a crime, in a short time, in a very requisite time, within two

years, we punish him, and, at the same time, we punish him publicly so that others

P A AT example Tl I8 P B 5 PR ame U fhen o1 s wRI W)
oo 81 & gNT| sHfew @ ol exeplary and deterrent punishment % sHdl
execute Y- & T BH judicial system @1 Hl overhauling F¥1 TS| Otherwise,
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STl 9% ST
[THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY) in the Chair]
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el Wb 30 gun ¥ €1 satisfied &1 UsIl Now once people will be surrendering
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their arms, more non-service pattern weapons will be available to other responsible
people. sk " €1 § Uy fh?UTT [ Deputy Commissioners @I, licensing
authorities &I, T 9 & 1F Th TWe ¥ TERI I 00 8, AT o
online licensing & ghemd by o € gg Al wilcads € gk ww €1
e SN HEM IR YER, police reforms YR SIRT € WRIGY o
Rl & ey 6 Ehi’ﬂ % bureaucratic, police and politician @I Y& racket
1 SIY 3 IHH 9N illegal @M BId 61 U SR o¥ &4 |l 9 U 3
BT TG E |

In the end, I will say that it is a well-intentioned Bill. It is well comprehended

and I support it. Thank you very much.

SHRI SUBHASISH CHAKRABORTY (West Bengal): Sir, 1 thank you for giving
me the opportunity to speak on the Arms (Amendment) Bill, 2019. T have a few

points to make which the Government should consider.

On the usage of un-licensed weapons, according to the Government data, nearly
58,000 offences were recorded in 2017. Only 419 involved had licensed arms. A total
of 63,000 firearms were seized. Only 3,500 were licensed. Seven people were arrested
every hour with illegal weapons. The Government should take strong action for the
recovery of illegal arms and ammunition throughout the country, especially in the
borderland of the country. We, the peaceful citizens, are very much afraid as arms
are being used in any incident. What 1s the Government doing to curb smuggling

of firearms into the country?

On criteria for licence, because the number of crimes being committed is
increasing gradually, the Government has to revisit it and strengthen the criteria for

issuing licence so that the arms are not used badly.

On arms manufacturing, the Government has liberalised manufacturing of small
arms and allowed Foreign Direct Investment of 49% in its manufacture. But now
there 1s a limit to hold licensed firearms. What will be its impact on arms
manufacturing companies? Then comes Armed Forces. What about the Armed Forces
misusing weapons? What are the provisions and punishments? How many cases
have been recorded? Vintage firearms are family heirlooms which have been passed

over generations. Giving them up can lead to heritage erosion. When vintage firearms



Government [10 December, 2019] Bill 507

will be deposited at the police station who will look after them? What about their
maintenance and upkeep? Then comes the point of trafficking of firearms. The Bill
proposes trafficking of firearms and ammunition. But the Government has to ensure
that the privacy of people holding licensed firearms will be protected. There has to
be a holistic mechanmism for collection and protection of data, especially when the
Government has still not tabled the Data Protection Bill in Parliament. Then comes
the point of new offences. The Bill prohibits using firearms in celebratory gunfire.
There should be overarching prohibitions, like say, a farmer using a licensed gun
to ward off animals from his crops. Sir, the Government had claimed that
demonetisation would kill terrorism but it was not done. To counter such things, it
requires holistic policies and strong action. What has the Government done to curb
terror? Has the access to arms by terrorists been curbed? How were unlicensed
firearms funded? The Govemnment should take cognizance of these points. 1 thank

you for giving me the chance to speak on the Bill.

SHRI N. CHANDRASEGHARAN (Tamil Nadu): Hon. Vice-Chairman and the
august Members of the illustrious Rajya Sabha, I consider myself as privileged to
be part of this wise body of learned experts and statesmen from different parts of
our glorious nation. I fondly recall the history of this Sabha which came into
existence in April, 1952, chaired by one of the best teachers of the country, the
then Vice-President, Dr. S. Radhakrishnan. I also recall with pride that the only female
Member of the first Rajya Sabha, Shrimati Rukmini Devi Arundale, came from
Chennai. 1t is also a great source of pride for me that | carry the lineage of Perarignar
Anna, Puratchi Thalaivar Makkal Thilagam MGR, Puratchi Thalaivi Amma, the Iron
Lady of India, and now the ever-smiling, our Thalaivar Avya Makkal Thondar, our
hon. Chief Minister Edappadi K. Palaniswami. It is my vision and endeavour to carry
the legacy and serve for the welfare of our people with the same dedication, kindness

and breadmindedness.

Though as a country we are facing several challenges, I would like to stress
five major areas for a concerted, collective and focussed action. First, inclusiveness
and bridging the inequality between rich and poor; second, health, sanitation and
cleanliness at every level, third, sustainable development with a major stress on
conserving natural resources and controlling the damage to the environment;, fourth,

quality and free education to every child on universal basis; fifth, providing efficient
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governance and services to people at all levels, without their having to struggle to

get what they are rightfully entitled for.

I thank our Chief Minister hon. Dr. Edappadi K. Palaniswami, our Deputy Chief
Minister, O. Panneerselvam, for giving me an opportunity to be an instrument in
carrying their vision to the people. I understand the roles and responsibilities of
Rajya Sabha which is primarily to spend time examining various legislations,
programmes and Ordinances as forwarded to us and offering our considered and

learned views on those proposals.

I assure this august and learned body and the people of our nation that I will
do the best in my capability to fulfil my responsibilities without any bias and
partiality, and in alignment with the broad vision of the learned statesmen and the
welfare of the people. With the support of our hon. Chief Minister, Dr. Edappadi K.
Palaniswami, I take this opportunity to dedicate myself for the service of our people

in particular and the citizens of our country in general.

While thinking about him, 1 recollect a couple of phrases n Tirukkural:
"aatchik kelivan kadunjollan allonael, meekkoolum mannan wilam.” 1t means that
where the king is easy of access, where no harsh words repels, that land's high

praises every subject swells.

Regarding Kudimaramathu work in Tamil Nadu, I would like to mention that
our hon. Chief Minister of Tamil Nadu has allocated a fund of Y499 crores for
desilting 1,829 lakes in the State under "Kudimaramathu" Scheme this year. This
scheme has been successfully implemented in most of the lakes. I would like to
present the recent official database regarding the water table in Tamil Nadu, which

states that water table has gone up by three metres on an average across the State.

THE VICE-CHAIRMAN ({SHRI SUKHENDU SEKHAR RAY): Sorry, one second.
We are discussing the Arms (Amendment) Bill, 2019. ... (Interruptions)... Please help
him. ...{Interruptions)... It is his maiden speech but it should also be on the Bill
because that is the Rule. ... {Interruptions)...

SHRI N. CHANDRASEGHARAN: The average water level was at 14.5 metres
below ground level now, compared to a depth of 17.5 metres in May. Groundwater
level has improved in several districts, and the southwest monsoon has also

contributed to the increase in water levels.
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With the satisfying monsoons for the year, almost all the lakes and dams are
now at brim level. At this juncture, I am humbled to place the requisition to allocate
more funds during the forthcoming financial year for the betterment of water
resources. Our hon. Chief Minister of Tamil Nadu has earmarked 1,000 crores to

construct the check dams to improve the water resources.

Now, coming to the peint, T support The Arms (Amendment) Bill, 2019, which
seeks to decrease the number of licensed firearms allowed per person. Tt also
introduces new categories of offences. According to an estimate, India has around
35 lakh gun licenses. Under this Act, a license must be obtained to acquire, possess,
or carry any firearm. The Bill reduces the number of permitted firearms from three
to one. The Bill also increases the duration of the validity of a firearm license from
three years to five years. The Bill bans manufacture, sale, use, transfer, conversion,
testing or proofing of firearms without license. The Bill increases the punishment
between seven vears and life imprisonment along with a fine. A court may impose
a punishment of less than seven years with recorded reasons. Celebratory gunfire
refers to use of firearms in public gatherings, religious places, marriages or other
functions, to fire ammunition. The Bill also defines offences committed by organized
crime syndicates and illicit trafficking. My suggestion is that the Central Government
may make rules to track firearms and ammunition from manufacturer to purchaser to

detect, investigate, and analyse illicit manufacturing and trafficking.

Once again, as conclusion, 1 want to take this opportunity to thank the hon.
Prime Minister of Tndia Shn Narendra Modi for naming the Chennai Central Station
after Dr. M.G Ramachandran Central Railway Station, whose name now could be
heard across all the railway stations in India. I also thank the hon. Chief Minister
of Tamil Nadu, Dr. Edappadi K. Palaniswami who recommended Dr. M.GR. name for
Chennai Central Railway Station. Dr. M.G.R. is a well-known personality across the
world, both as a great actor and as the beloved Chiel Minister of Tamil Nadu. There
1s a saying: "Preaching 1s easier than practice” but Dr. M.GR. did what he promised
to the people of Tamil Nadu. Dr. MGR is well-known to everyone as a philanthropist
as whatever he had earned was donated to differently-abled persons like blind, deal
and dump, besides women colleges. Dr. MGR was the first person in India, who
entered first in Cine field, then he tumed as Chiel Minister. The way of his approach
towards the people took him to the Chair of Chief Minister, 1s no wonder Hon.
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Prime Minister, knowing the credentials of Dr. MGR, decided to name Chennai Central
Railway Station after Dr. MGR. Dr. MGR hailed from a very poor family and reached
the pinnacle of glory in the life. Our Prime Mimster Modiji occupied this great office
because of his dedication, devotion, commitment and sincerity and not by

inheritance. I humbly thank the hon. Prime Minister at this juncture once again.

Then, regarding the Informal Summit at Mahabalipuram; it is indeed a great
pride for the State of Tamil Nadu to host the meeting of our hon. Prime Minister
Modyji with the President of China on an informal summit. The historical city of
Mahabalipuram, witnessed these proud moments for two consecutive days on 11th
and 12th October 2019. Mahabalipuram is a very famous place in India, which is
situated on a strip of land between the Bay of Bengal and the Great Salt Lake.
.(Time-bell rings)... It is known for its temples and monuments built by the Pallava

dynasty in 7th and 8th Centuries.

SHRIMATI VIIILA SATHYANANTH: Sir, fifteen minutes; only one more.

THE VICE-CHATRMAN (SHRI SUKHENDU SEKHAR RAY): Lock at the board.
Please look at the board.

SHRIMATT VIIILA SATHYANANTH: Sir, fifteen minutes.
THE VICE-CHATRMAN (SHRI SUKHENDU SEKHAR RAY): Lock at the board.

SHRI N. CHANDRASEGHARAN: Thousands of tourists visit all the days to
this historical place. In this place, two great and powerful leaders in the World held

discussions on various subjects.

THE VICE-CHAIRMAN (SHRI SUKHENDIT SEKHAR RAY): How many pages

are left?

SHRI N. CHANDRASEGHARAN: Only one. The uniqueness of this place
started to spread now not only in Tamil Nadu and India; but also across the world
after the informal summit was over, focusing attention of more number of tourists. [
would like to place on record my appreciations and sincere thanks to whole team

of officials and Ministers who made elaborate security arrangements, smooth logistics
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and mind blowing entertainment and other activities through forming expert

committees, which made the summit a grand success.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): All right. ... (7Time-

bell rings)... Please conclude.
SHRIMATT VIIIL A SATHYANANTI: Sir, one more minute.

SHRI N. CHANDRASEGHARAN: It 1s pertinent to point out here that the
President of China thanked everybody and expressed his full satisfaction.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Sorry; one second.
Please stop for a second. ...(Interruptions)... Please stop for a second.
...{Interruptions)... One second, please stop. Time allotted for discussion on the Bill
is only two hours, so fifteen minutes cannot be given to him. Already he has

exceeded five minutes.
SHRIMATT VIJIILA SATHYANANTH: Sir, it is his maiden speech.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): No; I request you

to conclude, please. ...{Interruptions)...

SHRIMATT VIIILA SATHYANANTH: Sir, it 1s his maiden speech. Give him one

more minute.
SHRI 8. MUTHUKARUPPAN: It is his maiden speech.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): T know it 1s his
maiden speech. ...{Interruptions)... 1 know that.

SHRIMATI VIJILA SATHYANANTH: Sir, it is because he wants to express
everything.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Try to understand,
try to appreciate that only two hours have been allotted for discussion on this Bill.

-.{Interruptions)...

SHRIMATT VIJILA SATHYANANTH: For the whole Session; he has not got

any chance.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Fifteen minutes is

the maximum time. ...(Tnterruptions)...
SHRIMATT VIJILA SATHYANANTH: Give him one minute more.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please conclude.

...(Interruptions)... Please conclude. ...(Interruptions)...

SHRI N. CHANDRASEGHARAN: Tt is pertinent to point out here that the
President of China thanked everybody and expressed his full satisfaction and
happiness of his visit to India, and Tamil Nadu. All these were possible under the

able guidance of our hon. Prime Minister and right execution by the hon. Chiel

Minister of Tamil Nadu.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Ch. Sukhram Singh

Yadav; vou start. Nothing will go on record.
SHRI N. CHANDRASEGHARAN: *

=Rt gER™ Rig a"d (ST U9): AFEE SUNERTE] ARy, H oMUl oAl
g [ o 2 sy (HeeE), fRe 2019 W dle bl AR UG bl
..(TEIT)...

JUHITEE (A1 g, WER TE): A S|

=] gER™ Rig aeE Aeiey, § 9w udw 9 ol g1 9TR uaE 3R
ferR 3 U9 oy ¥ OR7 o9Tee & T9Y SISl SRAIE B &1 I8 AT Sl
8 b oPR sryerel =X 1 A8l ® al 99 sreddl &) @ig Rftma @€ &1 W e
g0 # o ¥ 5 W PR W owioR & fow oo gsm el oft o e
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e T B s s 0 1 A O < 0 3 O R ) 1 5 B T 4 O & O s o
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AHetl MP 91| #EEd, SH W R eaddlE Ugdl 1 39 FER dlf I5hd
AN dgd diel A1 S WY i & el g dw el i dld A sdd
CI MR L B B 1 M1 A i 4 L S e S B K 1 5 M G S
A1 §gb drell seHl shd Bl Bl 9W ®UR <RIOT 9Rd b AT Hewr dd @

*Not recorded
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sid b FEl W oo T swie # oagm R oaw o M uRel on iR UE
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SHRI PRASANNA ACHARYA (Odisha): Thank youw Mr. Vice-Chairman, Sir, f{or
giving me this opportunity to speak on this Bill. Sir, the hon. Minister, while
speaking, has very correctly said that though it is a small Bill, it has wider
ramifications, big ramifications, and 1 agree with him, and [ think, this is a timely

Amendment Bill which the hon. Minister has brought to this House for its approval.

Sir, today, the number of arms licences are increasing 1n this country, and more
and more people are interested in having licensed arms for their protection or for
any other reason. If vou look at the figure, I think, to me, it seems alarming.
According to an estimate, India has a total of around 35 lakh gun licences, if this
information 1is correct, as of now. Thirteen lakh people have licences to carry
weapons in Uttar Pradesh alone, though it 1s a very big province, the largest in the
country, and it is followed by Jammu and Kashmir, with 3.7 lakh people possessing
arms licences. It is not a small figure. Punjab has around 3.6 lakh active gun licences.
So, you see, the huge valid gun-licences are with people who are permitted to use
guns when necessary, and who were permitted to hold, carry, and keep these firearms
with them. Sir, one very good provision in this Bill, the hon. Minister has made 1s
that this includes licences for inheritors. Nobody should take my statement otherwise.
The former princes, the zamindars, if vou visit their old houses, vou will find a
number of firearms exhibited in their drawing rooms, and it has become a fashion
nowadays. They carry more than one licence or more than two licences. So, the
hon. Minister has restricted it in the Amendment Bill. Now, not more than two

licences will be 1ssued. So, it 1s a good proposition, Sir. [ don't think for any
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particular family or for any particular individual, so many gun licences are required.
Sometimes, I read reports in the newspapers about the incidence going on in
America. In America, it is a common thing. In the United States of America and

some western countries. ...{Inferruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Do not mention

any country's name.

SHRI PRASANNA ACHARYA: I am not mentioning it in a derogatory way. It
1s coming in the newspapers, and you see, even the school boys are holding
licenced guns, and sometimes, incidents happening in the school premises, one boy
killing another boy. I am afraid, lest that culture does not affect our society. So,
there has to be some restriction, and we cannot allow people to have so many

guns in one family and by one individual.

Sir, another thing is that the extra gun has to be surrendered, and it is to be
surrendered with the nearest police station. That is understood. It is a welcome
proposition. I don't understand one thing. There is a provision in the Bill which
says, either 1t is to be surrendered in the police station or with the arms dealer, if 1
am correct. | don't understand why this provision 1s there. Okay; you have an extra
gun; you surrender it with the nearest police station, police will take care of the
firearm. Why will it be surrendered to the gun trader? I request the Minister to
clarify this point while replying to the debate. My apprehension is that there is a
chance of it being misused by the gun dealer. Therefore, one has to be very, very
careful about it. The hon. Minister has made a very important provision in the Bill.
It is most welcome. I congratulate the Minister for this. It is regarding banning the

celebratory gun fire.

It has now become a tradition; particularly, my hon. colleague from Uttar Pradesh
was saying that in marriage processions or in other social functions, it has become
a fashion, a symbol of aristocracy [ &H &8 3r@Hl &1 They are firing! Tn some
societies, it 1s done traditionally. So, that too needs to be stopped. Gun can't be a
symbol of aristocracy. Gun can't be a symbol, 3101 319kl d¢1 Q@M &l Bl symbol
8l &1 =&Yl This mindset or tendency is very bad. That should be curtailed.

We should not encourage such type of things in our society.
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It is okay that we are going to have a restriction on these things. The negative
point 1 apprehend 1s on what could be its impact on illegal affair in the fire arms.
Will it have a very bad impact on this? On the one hand, you are going to restrict
it; on the other hand, the Government must be very careful on what the negative
impact would be on the society, particularly on the illegal things that are going on.

That is my last point.

With this, Sir, T support this Bill.

At T o= uwe fiT (RER): ae9-9Ri W), # 39 B9 &1 99el= #Ra
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SHRI V. LAKSHMIKANTHA RAO (Telangana): Thank you, Sir, {or giving me
this opportunity. Sir, this amendment in the Arms Act of 1959, after 60 years, 1 think,
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it is required. It is because in the last 60 years, so many changes have taken place,
and this being a weapon, definitely, the person who is handling it, and also the
Government or the authority which is issuing it, must also be very careful It is not
that just a license is given, and you purchase a weapon. Weapon is something
which may take vour life or it may take other's life also. Supposing, if you are not
trained to use it, it will take your life also. We have seen so many cases where
when cleaning a rifle or revolver or a pistol, there was a round in the Chamber,
they thought there is no round, and they happily pressed the trigger, the bullet
came out and that person was no more. So, this amendment now is really enhancing
the punishment, and also reducing the number of guns one can hold. This is good,
because for what do you need three guns? There is no sporting, you can't do any
shikar. Otherwise, what is it that you will do? It is only a gang war to say, 'T have
got three weapons and 1 have got four weapons in my hand' 1 have seen some
people who are hanging their guns on their Diwani-i-aam or Diwan-i-Khas or
whatever it 1s. Those days have gone. Diwani-i-aam and Diwan-i-Khas days have
gone. Now we are in some other era where development is there. We are seeing it.
We are able to reach the Moon. Now we are thinking of hanging those guns! What
will you do by hanging those guns? 1 have my own experience. In my childhood
also, during Dussehra, the gun was called muzzleloader gun. So, they were all firing
in those days. Those days were like that, and it 1s all right. You have barood loaded
in that, and vou fire it, but today it is not required. And moreover, 1 can also say
that for safety, you need not have a gun because the Government today is also
taking care of individuals. Tt is not that nobody 1s taking care of you You can
definitely inform the Government and Intelligence Office about it. They will constitute
a Committee, and in that Committee, it will also be decided whether you really
deserve to have a gunman with you or not. The gunman 1s a trained person who
can really save your life. 1t is not that simply possessing a gun will save you when
the opportunity comes or when somebody attacks you. ...(Time-bell rings)... So,
those facilities are also given by the Government. 1 would like to put one question.
During the elections for 45 days or 50 days, we have to deposit our guns. At that
time, if somebody comes, then, where is the protection? How are you protected?
Whatever protection is there it has gone. So, I fully endorse it, and the way it has
been drafted or the amendments have been brought really suit today's life. All care

has been taken in this Bill. Punishment, for some, is only death. But, that has been
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relaxed to life imprisonment. And, wherever stringent punishment is required, life
imprisonment has also been prescribed. So, it is good. We fully accept, approve
and welcome this Arms (Amendment) Bill. T am sure, this amendment does, definitely,
good to the country and the people.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY}: But, you do not
approve; the House may approve the Bill. You only support the Bill. Shri T.K.

Rangarajan.

SHRI T.K. RANGARAJAN {Tamil Nadu): Sir, I thank you for giving me this
opportunity to speak on this Bill.

Sir, one major issue which resulted in illegal possession and usage of arms
and illegal import of arms into India is this. Many times, media reported about
thriving illegal arms market in India. What is the methodology through which you
are going to curb it? My point 1s: It was reported that sophisticated small arms
entering into India through border States in all four regions. There are reports about
illegal weapons being manufactured in some States. Can the hon. Minister tell this
House which are the States where illegal arms are being manufactured? The
percentage of people owning licenced guns is less as compared to those who own
country-made [irearms illegally, and locally they are called as Kattas, etc. It is said
that some illegal small factories made 10-12 bore short guns and even rifles. Reports
say that local guns are used in robbery, kidnapping and extortion. It is also reported
that about 40 million people own guns and 85 per cent of these are unregistered
illegal firearms. It 1s all reported in newspapers. Such illegal weapons are responsible
for 90 per cent of homicides involving firearms. So, how is the Government

proposing to control all these things through the proposed amendment?

There are also reports that competitive shooters who take part in shooting
competitions possess firearms. In some cases, fake shooter identity proofs are
suspected to have been used to import not only firearms used in sports but also
semi-automatic shotguns and pistols that have no use in games recognized by the

International Shooting Sports Federation.

Sir, what I would like to know from the hon. Mimster 1s: Are we ill-equipped

to curb illegal import and manufacture of fire arms. If so, what methodology that
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the Ministry is adopting to stop it? Or, are we failing to curb it? How such arms
are coming into India and through which route? We need answer for this. Our
authorities, including policing, needs to be strengthened to check illegal import,
manufacture and usage of firearms. Our forces at border and Coast Guard need to

be made more vigil and equipped to curb illegal import of firearms.

With these words, I conclude. But, T admit that it is a serious amendment. T
think, the Government should try to curb illegal arms. And, those who are possessing
them without licence have to be reported, at least, after six months. The House can

get a report from the Government as to what it has done with this amendment.
Thank you.

SHRI P WILSON (Tamil Nadu): Thank you Mr. Vice-Chairman, Sir, for giving
me this opportunity to speak on this Bill. Si, the DMK wholeheartedly welcome
this Bill and appreciate that laws relating to possession, usage of arms and firearms
are tightened. We have witnessed the growing gun culture and it 1s too dangerous
in the society. So, it should be curtailed with an iron hand. We have seen

kidnapping, abducting, etc., by using guns.
[THE VICE-CHAIRMAN (SHRI TK. RANGARAJAN) in the Chair|

The growing nexus between people possessing illegal firearms and commission
of criminal offences are often witnessed and are serious crimes against the society.
The increase n illegal arms trafficking 1s alarming. Therefore, there is a threat to
the internal security. T have seen the data of the National Crime Records Bureau of
India. It gives alarming figures about the seizure of arms. The unlicensed arms seized
from the terrorists are 8,777, as on 2017. And, the unlicensed ammunitions seized
from the terrorists are 38,533. The total unlicensed arms seized are 62,145 and the
total unlicensed ammunitions seized are 90,214, Therefore, while welcoming this Bill,

I would only want to point out certain discrepancies in this Bill.

Sir, if you see Clause 5, Clause 9, and Clause 9(vii), you are referring to Arms
Rules, which deal with the category of firearms. The Parliament normally legislates
a law and leaves the responsibility of framing rules with the Executive. Here, I see
you are depending upon the subordinate legislation by saying that whatever category
of firearms as menticned in the Arms Rules, 2016, will be adopted. Therefore, I would
like to suggest here that we should legislate and should not fall back on the
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subordinate legislation. So, to that extent, kindly incorporate, as a part and parcel
of this Bill, whatever details the Arms Rules, 2016, say. Let us not say that we rely

upon what the Executive has framed as Parliament is supreme.

Then, I come to Clause 9, which introduces an amendment to Section 25(1)(ab).
The Bill says, "Whoever, by using force, takes the firearms from the police or armed
forces, shall be punishable with imprisonment for a term which shall not be less
than ten years, but which may extend to imprisonment for life and shall also be
liable to a fine". T feel that even without any mensrea reaor criminality in such an
attempt, vou cannot impose a punishment of ten years. So, it is too draconian. In a
hypothetical case, a law-enforcing authority is indiscriminately opening fire against
innocent mob and if he 1s prevented by someone, this provision will punish an
innocent public man who had attempted to stop the said indiscriminate firing by
such a law-enforcing person. Therefore, we should penalise if mensrea is there. And,
only when a person attempts to forcibly take away arms from the law-enforcing
authority or the armed forces with a criminal intention to commit any defence, he
should be punished under this provision. So, kindly consider that this provision
has to be either to be deleted or some other safeguard has to be provided. ...(Time-

bell rings)...

Then, 1 see one more provision in Clause 10, where you have amended Section
27(3). With great respect to you, Sir, [ would like to submit here that this Section
27(3) had been struck down by the hon. Supreme Court in the case of Punjab Vs.
Dalbeer Singh, while striking down section 27(3) the hon. Supreme Court had
observed that Section 27(3) was harsh, unjust, unfair and it did not give any option

to the court to impose punishment. ...{Inierruptions)...

THE VICE-CHAIRMAN (SHRI T.K. RANGARATAN): Please conclude.
...(Interruptions)...

SHRI P. WILSON: Therefore, Sir, I would only suggest that you can reintroduce
Section 27(3) because 1t had already been struck down by the hon. Supreme Court.
There 1s no such provision as such existing in our statute look today. In such a
situation, where does the question of amending a provision, which does not exist
at all, arise? So, you will have to necessarily reintroduce that provision. I don't find

fault with you. I find fault with the drafisman. You please instruct the draftsman
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person and reintroduce that provision. And, when vou reintroduce that provision,
you should give powers to the court to impose punishment. You cannot say, "Hither
punishable with death or with a life imprisonment”. You are giving only two options
to the court. In the words of the Supreme Court, I would say that this provision
would become unconstitutional and liable to be struck down if it is challenged in

the court. With this, I welcome this Bill. Thank vou very much.

THE VICE-CHATRMAN {SHRI T.K. RANGARAIJAN): Now, Dr. Narendra Jadhav.

You have two minutes.

DR. NARENDRA JADHAV (Nominated): Mr. Vice-Chairman, Sir, I rise to
wholeheartedly support the Arms (Amendment) Bill, 2019. The situation of gun-
related violence is absolutely dismal in our country. As per a study undertaken in
2016, India ranked third in the world in firearms-related deaths which amounted to
26,500. In addition, in the recently released Report of the National Crime Records
Bureau, 2017, two interesting statistics stand out. One, about 98.8 per cent of the
total crimes were committed using firearms which were illegal or unlicensed. Secondly,
out of 63,000 plus firearms seized under the Arms Act, 94.3 per cent of them were
unlicensed, improvised, crude or country made - 'katta' as they are referred to. These
numbers paint a dreary picture of the current firearm situation in our country. It
reflects the menace of unlicensed guns within the country, poor regulations and
poorer implementation. This Arms (Amendment) Bill has several commendable
additions and modifications, which seek to address several existing lacuna with gun
control laws i India. One, it limits the number of firearms allowed per person from
three to two. Two, the punishment prescribed for the contravention of the various
provisions has been enhanced. For manufacturing, procuring, obtaining, selling,
transferring unlicensed firearms, the punishment has been increased from three to
seven years to life imprisonment. ...{Time-bell rings)... I need one more minute, Sir.
The punishment for using force to snatch firearms has also been increased to 10

years.

Another welcome addition in the Bill is the offence of using firearms in a
celebratory gunfire, which endangers human life and personal safety. While
supporting the Bill, T would like to express some concerns which could be
accommodated in the rules. The only concern that I want to highlight 1s that the

conditions for granting licence should be made stricter. Currently, the licensing
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authority only examines the past record of criminal activity of the applicant. There
should be additional conditions imposed, including vetting of drug and alcohol use,
relationships with potentially dangerous and abusive people. For all prospective
firearms owners, there should be a mandatory firearms safety course, and they must
pass written and practical exams. With these remarks, I commend the Bill for passing.
Thank you.
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SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Mr. Vice-Chairman, Sir, I rise
to support the Arms (Amendment) Bill, 2019, moved by the hon. Home Minister.
Sir, the existing Act has a lot of discrepancies which led to the difficulty in
controlling the brutal crimes, organized crimes and crime-related incidents which have
been going up year after year. So, on behall of the YSR Congress Party and our
Party President, Y.S. Jaganmohan Reddy Garu, [ welcome this Bill. T also welcome

this Bill for another reason because it is giving a special status to sportspersons.
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How can anybody be justified to own three or more firearms in the name of
personal security? One needs only one firearm in case it is required because nobody
can fire two firearms at a time. Therefore, having more than one firearm is not at all
justified. So, 1 welcome this proposal to amend Section 3 of the Act and restrict
the number of arms to one. I did not understand why anybody wants three firearms,

except as a status symbol.

My next point that I wish to make is, if you calculate the number of arms
licences that are 1ssued for every lakh of people, particularly with reference to Andhra
Pradesh, it is very low. On an average, it is about 12-13 for every one lakh
population. This does not mean that people in Andhra Pradesh do not have any
threat. Threat perception will always be there. But the number of gun licences held
by the people in Andhra Pradesh is relatively less when compared to the number
in other States.

My next point is related to second-hand arms which are being used for
decorative purposes. Though they are real, they are very very old, outdated and
obsolete. Their cartridges and firepower are not available in the market; they are
only kept for decorative purposes. I request the hon. Home Minister to exclude these

from the total number.

The last point which T would like to make to the hon. Minister 1s that the
misuse of even licensed arms is also going up. According to the National Crime
Records Bureau's Report of 2016, in Punjab, 48 people were murdered by the use
of firearms. Out of these, 22 were by using licensed firearms and 26 were by using
illegal firearms. So, the point which I am trying to make is that the crime rate is
going up whether it is on account of licensed firearms or otherwise. The latest NCRB
Report of 2017 does not give any break-up of murders using firearms. But the
unofficial report says that this is definitely on the rise. The Report of 2018 1s also

not better.

With these observations, I commend and support this Bill.
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MR. CHAIRMAN: Thank you very much. Now, Shri Digvijava Singh.
sft div Riw 99 vighel @) 84 g U S| &Y Id B (SEEH)...
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MR. CHAIRMAN: Please conclude mn two minutes. No problem.
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#t o vt Ww, el g1 e €1 gV €
SHRI DIGVIJAYA SINGH: Sir, let me speak. gHRI, # 3108 3K ..(EEM)...
MR. CHAIRMAN: The Bill has to be concluded by 6.15 p.m. That is the issue.
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MR. CHAIRMAN: Now, Shri Harshvardhan Singh Dungarpur. Please take five
minutes only. 1 think, the Deputy Chairman was very liberal with others.

SHRI HARSHVARDHAN SINGH DUNGARPUR (Rajasthan): Mr. Chairman, Sir,
1 stand here to support all the provisions in the Bill except Clause 3, where [ have

a few things to say. The main issue is that they have reduced the arms licence



530 Government [RATYA SABHA] Bill

[Shri Harshvardhan Singh Dungarpur]

from three to two arms. Most of the people, who own three weapons, are very
responsible people of the society. So, it is wrong to deny them a licence for the
third arm. A lot of arms licences are held with old traditional families and they have
a lot of sentimental value attached to them. Most of them are like heirlooms and
they have been held for centuries. They have been passed from generation to
generation, and these people mostly take them out once a year on Dussechra and
they do puja. So, there should be a special section. T agree with Shri Digvijaya
Singh that there should be a special section for heirloom weapons. So, I suggest
that there should be two weapons that a person can keep as an heirloom without
destroying the value of the weapon. You may not issue ammunition for the weapon,
but a person can keep as an heirloom weapon and have two active arms, for which
you can give ammunition. My suggestion is: de-link active arms licence from the
heritage arms licence. So, two plus two arms can be allowed. Since my time has

been reduced to five minutes, I have to rush through my speech.

The other issue is that most of the crimes are committed with illegal weapons,
as the previous speaker has just stated. There are hardly any crimes committed with
licensed weapons. A lot of so-called murders committed by licensed weapons are
done 1n self-defence, but they are also registered as murders. If a person tries to
defend himself and shoots somebody, it 1s registered as a murder. Suicides are also

counted in this.

So, one has to take this into account when one 1is actually calculating the

figures.

A lot of these old weapons are hand-crafted weapons and they are pieces of
art. So, it will be really sad if they are to be deposited with Police, where they will

certainly be destroyved. So, we should be allowed to keep these weapons.

Lastly, Sir, we all learn shooting with small arms, like .22 smooth bore. So, 1
request that if we allow a person to keep a third arm, it should be a .22 smooth
bore, so that as children, they can be allowed to start shooting and practising and
ultimately become renowned shooters and bring laurels to the country. As you can
see, the shooting sport has brought a lot of laurels to the country. So, that 1s my
main suggestion. Sir, [ again request the Government to keep it 2+2. 1 have my
reservations. Please, do not reduce the limit of three arms. If not, then, please make

it two heritage heirloom weapons that we can retain without reducing the value of



Government [10 December, 2019] Bifl 531

the weapon. That is a very important point and it should be included in the rules.
Please do not issue ammunitions. The weapon is deactivated and it cannot be used.

So, we should be allowed to keep two active weapons.

MR. CHAIRMAN: They are reducing your number of weapons and 1 am
reducing vour time. What can I do? The next speaker is Shri Sanjay Singh, not

present. Binoy Viswamji, what do you want to say?

SHRI BINOY VISWAM (Kerala): Sir, this is a welcome step by the Government.
But, for the same reascons, for which the Government has introduced here to make
two from three, I am asking the Government as to why not one, because the gun
culture is spreading all over the world. It is spreading from America to India. Even
school children are using the guns. Guns are not a symbol of anything, they are
the symbol of a value svstem propagated by the market fundamentalism. There are
no human values, no love, no respect, nothing is there in the market, that is the
gun culture. So, to fight the gun culture, I request the Govemment to think of
providing one gun only. I request the Government to think about the proposals
made by Shri P Wilson. They are very valid points. [ want to make one more point,
Sir. I request the Government to seriously consider that sometimes the law-
enforcement agencies use unlawful measures in using the guns. That should be

prevented by all means.
MR. CHAIRMAN: You have made a good point.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Thank you,
Sir, for giving me this opportunity. Firstly, I must congratulate hon. Home Minister
and Minister of State in the Ministry of Home Affairs, Shri Kishan Reddyji, a Telugu
pride, who has introduced this Bill. ... (Interruptions)...

MR. CHAIRMAN: We are discussing about weapons and you are not worried.

This is noise. Noise and weapons cannot go together.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, the provision of granting
license is there under Clause 2(ea). But, guidelines have not been framed, they will
be separately framed. But, a minimum criterion has to be incorporated in the Section
itself for better control. Sir, illegal trading is growing day by day. In the name of

private security agencies, licenses are being misused. Some celebrities, actors and



532 Government [RATYA SABHA] Bill

[Shri Kanakamedala Ravindra Kumar|

political leaders are appointing personal assistants like bouncers, who carry weapons,
and this could create havoc. A comprehensive law is required for that purpose too.
Recently, hon. Supreme Court has categorically stated that in these aspects, the law-
enforcing agency is taking lenient view with regard to these types of offences.
However, the present trend is gun culture and keeping arms has become a status
symbol. Now, under the guise of speedy justice and instant justice, the gun is being
misused frequently. Speedy justice and instant justice are totally different. Speedy
justice can be permitted, but instant justice cannot be permitted under this system.
Persons holding constitutional positions should not get carried away by these
emotions. The State police, the Central Police and Armed Forces must also not get

carried away by such emotions and use the guns.
Thank you, Sir.

O, A $HR S (WE): Y, SE WX &l Wi drkdl <8l A1 . (EE)...
i dl e dren sedl ¥, [ dedrR wroon wel ¥ 6, § 99 & g
AR oy, & & e HY ﬁl I would ask both the Union Minister and the
Minister of State in the Ministry of Home Affairs to look at the Statement of Objects
and Reasons. They are not in synchronization with the Chapters and Sections. So,
you have to re-work on that. Sir, the contribution of the total gun crime is only 2.8
per cent. If you look at the statistics, 95 per cent of murders have been committed
from non-licensed guns or firearms. Sir, the third issue is about States like Punjab
and Kashmir. About Punjab, the Chief Minister has taken up the matter. Even my

colleague, Bajwa sahib has written to the Minister and the hon Prime Minister.

Finally, Sir, T would like to say that I believe that in cases of celebratory firing,
the punishment is still very low. #i T8 gelih | ar7dl 8, VRl Y R CIDINRR O
el Bl ¥ @ iR gl [ #Ed geel YWl ofd ¥ il wEEe |
dgbl 9 s @9 8 ofid & b udl € derdr & e gae

MR. CHAIRMAN: Now, Shri BK. Hariprasad.

SHRI B.K. HARTPRASAD: Sir, it is a great pleasure to see you smiling and
laughing.
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MR. CHAIRMAN: I rarely laugh at others. Please speak. There is one more
Member from your Party.

SHRI B K. HARIPRASAD (Karnataka): Sir, I will confine myself to the allotted
time. Sir, I rise to speak on the Arms Amendment Bill, which has been introduced
in this House. There is lot of ambiguity in the Bill. It does not provide rules keeping
in mind the special needs of different States. It does not take into account the needs
of people living in isolated areas. Tt does not differentiate between art pieces and
the regular combat, as my colleague Shri Digvijaya Singh has said. Sir, in this Bill,
thev have spoken about arms and ammunition. Sir, arms may be anything. It need
not be the firearms only. Even swords or lathis could be arms. The Minister would
have brought some issues on this, I could have understood because some of the
organizations encourage people to take up swords and fight their enemies. It 1s

illegal.

As far as the Bill is concerned, I will confine to the State of Karnataka.
Digvijaya Singh ji has also said about Coorg. It is one of the most beautiful places
on the planet. Right from 1878 when the Arms Act was introduced, which was later
amended m 1956, in Coorg — 2.5 lakh population is there--each family as a tradition
owns the arms and ammunition. It is a sacrament for them. In each festival, whether
birth or death, they celebrate and they have to fire some shots in the air to celebrate
a birth or mourn a death. In that case, they have reviewed the provisions and after
ten years, they are going to review it. [ think, they should keep off the Coorg. It 1s
one of the glorified tribes in the country, which has contributed immensely to the
Armed Forces. Right from Field Marshal, Kanappa and General Thimayya, a lot of
Majors, Lieutenant Generals, Lieutenant Colonels and Brigadiers are from that part
of the District. Out of 2.5 lakh population, around 10,000 people are in the Armed
Forces. 1 think, they should be exempted from any kind of licencing because for
hundreds of years, no crimes have been reported because of the firearms. It 1s their
tradition and culture. I think, the House and the Government should honour it

without interfering in their affairs.

Secondly, Sir, there are large number of farmers and the tribals and others in
the country who live in far off and isolated places and need more than one firearm
for their protection even from the wild animals. So, [ think, this should be

considered. Hspecially people in the tribal areas need to protect themselves not only
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from the wild animals but also from some of the organizations who try to threaten
them. So, they have to protect themselves. Sir, I would request the Government to

consider these emotional issues before passing this Bill. Thank you.
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in mind.
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SHITH S BV €1 @ M 7 FEl € T security forces TN X Vel ¥ HlME
illegal ammunitions yhs ol 38 &, 98 91d 4 ¥E &1 B9 u o unauthorised
guns &, 3bh HUT BHN] security forces AR &9 & Y&l €1 Army @l Slehy
Ministry of Home Affairs & 3fs¥ ot ot Forces amft € <RI ITBE CRFF,
CISE, BSF, Assam Rifles 3iR SSB, S Forces & 2019 ¥ o9 1438 guns and
30489 ammunitions @ Il FF €1 M ael faAt # ¥ R W BT deH
IS W I F1 Y goic A B ammunition & HU, S ammunitions I
productionfh?ﬁ%*,WW?@WIW%WH’[W@W@%aﬁh_v[
M ael Bl H gele & S Al HiRFe e 3R s @ AR fn S,
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W €1 3 arel oAt # weRr e Refs A v awdt € B e goie @
fra o Blesy A Wil € oM W T ¥ Wi € eF W bRt @'
TN gy ¥ MR I8 wE Nal$ gole & Uy o ey 8 e g

¥ g AR 5 T §go deiRs 7= B A W a8 SRR s
Tad swHE R 91l 2014, 2015, 2016 # oimaR Ul dgdss T @l Hie
o T € E e ®lesd q S99 TTad SR R eml 2014 ® 1,198
licensed guns &l s fhan R 8 32,319 unauthorised guns & His fe €1
2015 #, = guns cottage industries F U dEY 9 d9a7 ors, Ul 32564 guns
@l Hla Thar T el 2016 36,064 guns bl Hlel fRAr TR 2017 H 34,382
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H oMUkl Yeb W1 3R ST Giedl g wiedl b Y 8 HIE ol ol SRR
& SHH SdR1 R 8, the Delhi High Court has given direction, 'Action against
celebratory gunfire resulting to unavoidable, unwanted injuries or loss of life. The

practice has acquired the dimension of social menace and public safety hazard.'

I WS H 2016 1 4,848 casualties 8% ol ST 1483 deaths g8, S
181 deaths licensed arms & §R1 g offl AT licensed arms ¥ $I3 T &M
TRl ®Y I ow, Tl T8 2 Licensedarmséﬁmﬁfgﬁfﬂﬂﬂfﬁlﬁiﬁ@
ﬁ,ﬂ%“ﬂﬁﬂmﬂﬁﬁﬂﬁmﬁél@ﬂﬂﬁﬁ%ﬂﬁﬁ%Qdeaths
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firearms & §RI §s & S99 ¥ 957 illegal firearms & §RT1 &% €1 Illegal arms
&1 3l Qu A (b wawr @, ug W A SdE @ €1 sives #1792 deaths
were reported due to the firearms, out of which 778 deaths were reported due to

illegal firearms. UH &1 3G numbers &1

¥ new provisions W1 €| SN ammunitions I & SR 7l H9 FamE fF
IThT tracebility, fF TR ﬂﬁ’d e private gun ¥ <efl € licensed gun &
el & AT non-licensed gun & <efl & & oo & FW T foran &1l g,
S amendment ¥ ORI ardl electronic form of license include fFem = =T €1
SR driving license Bl ¥, mmﬁﬁ:{ﬁwmﬁﬂmﬁ?@ﬂﬂ%ﬁ
Pl SoNd el 8 9 ave 9 driving licence U electronic licence BlaT &, o
B omeeR ardft ore aret oAt # fomm Smoml SWh fOT oMl U database ®,
portal &1 314 79 &1 oigdE el A yford wem § 2w Had E1o39d fay
National Database of Arms Licence (NDAL) 3R Arms Licence Issuance System
(ALIS) SH®1 Udh Ulcd &1 e &1 49 # 1 A1 licensed guns & S licensed
ammunition &9 issue P¥d ¥, d§ T BH ader # faw ﬂaﬁ fopee T %,
) gl &1 2, sHdbl AR gH uided A WA A drel Rl A o e
S Hl T Yol #1 R E 9" T bl Y 91§, 98 g9 Ulidd & srEr 81
aidl Tl A electronically 31 S| (STERIF)...

gErl, gitrn # el Qi d UE oifiHgeRE 3 wE feer €1 99 owd &
Wgﬁmﬂ?ﬁﬁmmwicidegunsﬁmﬁﬁﬁG‘ﬂﬁIﬂTFﬂ
ARd dMR TR=Y W 21 Guns & g1 Sil suicides @A €, I9H 'Global deaths
by arms from 1990-201¢' by the Institute of Health Metrics and Evaluation (THME)

covered 195 countries. Homicide deaths and suicides from weapons were recorded
in Brazil as 43,200, America, 37,200 and India, 26500. g4 #Hel & a8 Qw gfn #
3rd place # &1 SHIAY ammunition & gRT A AT BH & Hbdl &, dH Bl
B 8¢ Aldd bl v, 8¢ Aldd ol e WReR ol el ®1 a8 gy o
9% AN M We waie & oer 1 2 feRgae ahnee feRgae gl gio
BT A dM dWd &1 bw HHR A THp CabR BRI 1 'Arms, firearms,
ammunition and explosives' Constitution & Seventh Schedule # Union List #
No. 5 # ¥ gHd ¢ I8 @7 ugel 20, Bl &4 2AS] GuR Ww &1 A B
T ARl B, MR 3T WUT g o illegal arms dg Y& ¥ terrorists 8, 311U
I G GITIN GG IR i [Ea police station & P attack d¥k o
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(i1 Sil fepem vs=]

arms SdR S ¥& €| H SR H owl ¥ S 9 TRREs wXd € gl
P AR HY guns BF P o WK &1 IHI bl GREn € € i e |
IAPI strict TIF A punishment &l Ferill AT S gfem o Qe 59 9,
security forces ¥ guns BH HY of W & [P HSl A FEl A« BT AMRY
Eﬁmﬁﬂﬁﬁﬁﬁﬂﬁmﬁlsﬁpohti%%mﬁﬁ
W | aTcipard], SuaET g & S guns BF B © O Y@ ¥, 9 gitediul 9
g fau gad o €1 8RR ' € yayd @ €l g "gd w9 ey
Bl B 39 e B el df JeeAan exft € S99 00 Wi HEed sfcdarta
F GRT B SR & goM I & HW 3CF H ekl £

st Tl gcn, Hoedr is Telugu, Hel is incident. Hoedl v "edr #
W &1 HIST means organization ¥l gIdl €1 . (@@EMH)... No, no; a person from
south, speaking such a good Hindi, and first time Minister, is an appreciable thing.

He responded also. We should really appreciate him.

#ft Sft. fher 3 W, oy A9 wewl 4 s smsHe U € # anud
o A ST A el § Rt w1 § B 9 SoEsi seHe withdraw
b2 o, ®id g @IS el € 8 ag We wed Bd & feg, dw & fRd
& [T, <9 B g@n & ®a & faw o ws oSy & Ra & U o wmn €l
H U AR W wHl AEe qErEEl 9 59 WA B TR e & oY o)
bl g |

MR. CHAIRMAN: I shall put the Amendment moved by Shri Digvijaya Singh
for references of the Arms (Amendment) Bill, 2019, as passed by Lok Sabha to a
Select Committee of Rajya Sabha to vote.

The question 1s:

"That the Bill further to amend the Arms Act, 1959, as passed by Lok Sabha,
be referred to a Select Committee of Rajya Sabha, consisting of following

Members:-

1. Shrimati Ambika Som
2. Kuman Selja

3. Shn B.K. Hariprasad

4, Shri Jairam Ramesh
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5 Dr K'VP Ramachandra Rao
6 Shri Tiruchi Siva

7. Shri Vaiko

8 Shri Sanjay singh

9 Prof. Mano] Kumar Jha

10 Shri Digvijaya Singh

with instructions to report by the last day of the first week of the next Session
of the Rajay Sabha."

The motion was negatived.
MR. CHAIRMAN: The question is:

"That the Bill further to amend the Arms Act, 1959, as passed by Lok Sabha,

be taken into consideration.”
The motion was adopted.

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill.

Clause 2 was added to the Bill.

MR. CHAIRMAN: In Clause 3, there are two Amendments. Amendment (No.
1), by Dr. T. Subbarami Reddy. He is not there. Amendment (No.6) is by Shri
Digvijaya Singh. Mr. Digvijava Singh, are vou moving the Amendment?

SHRI DIGVIJAYA SINGH: Yes. Let me speak for two minutes. I just want to
make a point. Sir, the point is that the hon. Minister, in his wise speech, and we
laud his effort to speak in Hindi, has not defined what 1s deactivation of the
heirlooms and heritage. Secondly, my request 1s, this Bill, which you are going to
pass, why can't vou enforce it prospectively? Allow those who already have three

Wweapons.
MR. CHAIRMAN: Are you moving the Amendment?

Clause 3- Amendment of Section 3

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, I move:

(6) That at page 2, clause 3 be deleted
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MR. CHAIRMAN: I shall now put Amendment (No.6) moved by Shri Digvijaya
Singh to vote.

SHRI DIGVITAYA SINGH: Sir, I want division.

MR. CHAIRMAN: Mr. Digvijava Singh, you have got every right to ask for

division. But, when you have heard the voice very clearly. ... (lnterruptions)...

SHRI DIGVIJAYA SINGH: Sir, the point is, the hon. Minister is not responding

to my request. What option do I have? If he assures the House, I would consider.
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SHRI DIGVIJAYA SINGH: Sir, 1 have two requests. ...(Inlerruptions)...

MR. CHATRMAN: Mr. Digvijava Singh, you have made vour point. Let him

respond. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, my point is, define deactivation, and enforce it.
..(Interruptions)...
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MR. CHAIRMAN: Please, let the Minister respond. ... (Interruptions)... 314 vl
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SHRI G. KISHAN REDDY: In the Arms Rules, 2016, in Section 18, deactivation
means render a small arm or light weapon incapable of exploding or launching a
short bullet, missile or other projectile, in action of explosive and which can't be
readily restored to its original capability. Ffeigt & sfax ¥ ammunition <0 €
Sy ol 49 ¥, W d Sl B TE] FY Ghd d1 Sw om0 A0 'y H oAl vy
hd 8§, M-Sl oife demo 1 @ Whd ¥, SRV deactivate &¥dh 3 3707
W Bl Y H oAl aHS Hern Hebd #



Government [10 December, 2019] Bifl 545
SHRI DIG VIJAYA SINGH: Sir, if he wants to bring technology into this, he

should put GPS in each and every bullet so that he can trace it to every target!

MR. CHAIRMAN: I now put the Amendment (No.6) moved by Shri Digvijaya
Singh to vote.

The motion was negatived.
Clause 3 was added to the Bill

MR. CHAIRMAN: This is the spirit! He had a point and he wanted the

Minister's response. The Minister responded.

In Clause 4, there is one Amendment (No.2) by Dr. T. Subbarami Reddy; he is

not present.
Clause 4 was added to the Bill.
Clauses 3 to 7 were added to the Bill.

MR. CHAIRMAN: In Clause 8, there is one Amendment (No. 3) by Dr. T.
Subbarami Reddy; he is not present. This also has to be taken into consideration.
You give notice for the Amendment and then you make me ... (Inferruptions)... There

has to be some reason. It can't be a regular thing.
Clause 8 was added to the Bill.

MR. CHAIRMAN: In Clause 9, there are two Amendments, Amendments (Nos.
4 and 5) by Dr. T. Subbarami Reddy; he is not present. [ am not taking it up.

Clause 9 was added to the Bill.
Clauses 10 and 11 were added to the Bill

Clause 1, the Enacting Formula and the Title were added to the Bill
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The question was pul and the motion was adopted



